|

|

|

~S
[
¥ f
[ o ' :
' [ Ere g
I5 THZ CEITRAL ADMINISTRATIVE TRIBUNAL HYLE. ABAU BE: JC { m 'il’L@RA:‘AQ
| - | .
0.24.80. 150/96 -~ ¢
| | .
Date of Orcer: 9,2.96.
Betweens: - f[
) B
Ke3rinivas
f
f
. f
' ﬁ
[ -
f
ol '
. |
! «» Applicant .
: B '
f
-and |
! :
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0A,150/96
Judgement

( As mr Hon, Mr. R. Rangarajan, Member (Admn,)

Hgard Sri P. Naveen Rao, learned coungsel for

the applicant and Sri' K. Bhaskar Rao, learned counsel

for tha respondents.
2. The applicant in this DA uas engaged &8s a casual

N == E smnr .dee 8.7 Ha was uorking
in t!ig*t.capacz.ty from 1-11-1985 to 31-1-1990 thereby

putting a service of 800 days as casusal labour, The

appliant was not reengaged after January, 1990,
3. _This epplication is filed praying for a direction
to the respondents to reengage him in preference to
freshars and nev comers and for a further directi;n to
the r%spondants to engage the applicant conferring on
him all consequential benefits such as temporary status
senxnIzty and regularisation,

kn view of the fact that he has worked in the
Department for about 600 days earlier, he is preferable
for engagement in future if there is work instead of
freshers from the open market, But ﬁis long absanda
aftar January, 1990 cannot be condoned.
5. In the result, the Poblowing direction is given :
The applicant has to be reengaged if there is work

in fdture in preference to freshers from the ocpen market
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in the last unit from where he was disengaged., 1If

he ia gging to be reengaged in pursuance of this

order none of the employees who are in casual service

phall be retrenched,

6. Tha DA is ordered accordingly at the admission

atage itself. No costs, //

/k@i<ra%lww—--‘~\\&i;h '

éR. Rangara jan) (v. Neelddri Rao)
ember [{Admn.) Vice Chairman ’

; Bated : ?ebruary g, 96
Dictated in Opan Loort
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NEPUTY REGISTRAR(J)

To

1.

2.

The Telecom District Engineer,
Karimnagar District Telecommunications,
Karimnagar (A.P)

The Sub Dividional OfPicer,(Telscom
Paddapally, :
Karimnagar Gistrict (A.DP)

One copy to ;:PtNéueen Rap,Advocate,
CAT,Hyderabad.

- One copy to ﬁ;:Kota Bhaskara Rao, Addl.CGSC,
»

CAT,Hyderaba
ine copy to ‘ibrary,C£T,Hyderabad;

Une spare coby..
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TYPED BY . CHECKEL BY

COMPAKED BY APPLOVELD BY

IN THE CENTRAL ADMINISTRATIVE TIIBUNAL
HYLERABAT BENCH AT HYLERABAD

_—

THE HON'BLE MR.JUSTICE v NEELhDRI RAO
VICE CHAIRMAN

'Amnu/,/f

THE HON'BLE MR.R. RANGARAJAN s MLA)

Dated.C}v )_~1996

. OKBER/JULGMENT
M.A/R.A./C.A.No.
T in . -
0.A.No. 1so |96
T,A.No, (w.p.No, - )

Admi tte and Interim directions
issued. ' -

fAilCWJe .

Disposed ~f with directions
Dismisged. a} %&-mﬂuuhwv ¢HUL.
'Dasml sed as w1thdrawn.
ED:LSml sed for default.

Ord red/Rejected

~ No. order as to costs- o%)}b
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